
in  objectives.  These are (i) to 
provide essential inpts for stren
thenin the prodction base, and en
ablin fller tilisation of available 
capacities, (ii) to frther redce de
pendence on i ports, (iii) to provide 
reater i pets to eports, and (iv) 
to frther si plify and  strealine 
procedres.

Special Board fpr considerin appli
cations for settin p 100 per cent 

eportoriented nits

189.  SHRI KA AL NATH; Will 
the inister  of  CO ERCE  be 
pleased to state

fa) hether a Special Board has 
been constitted to consider appli
cations for settin p OO per cent 
eports oriented nits any here in 
the contry, save  the  free  trade 
.ones etc.;

.(b) if so, the n ber of applica
tions that have been received in this 
contet so far fro the ne entre
preners; and

(c)   hether so e etra conces
sions are also proised to be pro
vided to sch nits by ay of ick 
processin of applications for  ra 
aterials of sbsidies or concessional 
spply of po er etc.

THE INISTER OF  STATE  IN 
THE  INISTR  OF CO ERCE 
(SHRI KH RSHED ALA  KHAN)
(a) es, Sir.  A Board  nder the 
Chair anship of Co erce Secretary 
has been set p in ter s of Dept, of 
Indstrial  Develop ent Notification 
No. 10i3j80LP dated the 13th an
ary 1981.

fb 4 applications have been re
istered nder the sche e so far.

(c)   The concessions available to the 
nits hich are approved nder the 
Sche e have been indicated in the 
overn ent Resoltion dated 3112 
1980 a copy of hich has already been 
laid on the Table of the Hose in 
iTep,ly to Lok Sabha Starred estion

No.  9  on 20th Febrary 1981.  In 
addition, overn ent have decided in 
principle that spplies ade fro the 
Do estic Tariff Area to 100 per cent 

eport oriented nits ay be treated 
as dee ed eports.  The details  of 
the benefits that ay be ade avail
able by ay of i port replenish ent 
and cash spport in sch cases as also 
the procedre t0 be adopted are bein 
orked ot.

Sales Ta on Eatables and Drinks 
served in Hotels

190. SHRI ATAL BIHARl 
VAPA EE

SHRI R. K. HALl

Will the inister of FINANCE be 
pleased to state

(a) hether overn ents attention 
has been dra n to Andhra Pradesh 
Hih Corts de ent on 19th Sep
te ber, 1980 that Salesta on eat
ables and drinks served in hotel etc., 
as illeal; and

(b) hether in  this  backrond 
instrctions have been issed to rail
ays and other caterin depart ents

THE INISTER OF STATE IN 
THE INISTR OF FINANCE (SHRI 
SAWAI SIN H SISODIA) (a) and
(b) Levy of ta on sales or prchases 
takin place ithin a State is a State 
sbject of taation nder Entry 4 in 
List II of the Seventh Schedle to 
the Constittion.  The adinistration 
of Central Sales Ta Act, 196 has 
also been entrsted by la to the 
State  athorities.  A. copy of the 
jd ent of 19th Septe ber, 1980 has 
been obtained fro the overn ent 
of Andhra Pradesh. The overn
ent  of Andhra Pradesh have re
ported that they have decided to take 
the atter in appeal to the Spre e 
Cort and the Hih Cort has also 
ranted the State leave  to  prefer 
appeal to the Spre e Cort aainst 
its  jd ent.   Necessary  frther 
action is bein taken by the overn
ent of Andhra Pradesh.




